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(By Mr, Justice \i ,S, f-lalimath, Chairman) .

Uhe'n this matter came up on the last occasion, the

respondent counsel produced the order oF the Supreme Court

made in I,A, No ,2 in C ,A , No ,3954/90, allouing the interim

application for ex parte stay. The petitioner having taken the

that

stand_^ there is nothing to clarify as to uhat matter the stay

granted by the Supreme Court relates, the matter uas adjourned

to enable both the parties to file appropriate affidavits

in support of their respective stands. That is hou the matter

stands posted today, Uhereas the counsel for the respondent

has not been able to file an affidavit, the counsel for the
\

petitioner filed an affidavit today. So far as the petitioner's

affidavit is concerned, it is not of any assistance to us to

understand as to uhat proceedings have been stayed by the

/



Suprsme Court by order dated 18,12,1992 produced by the respondent,
is

All that the petitioner's ccunael is able to say^that they are

not served with the order and they are not aware as to what

proceedings have been stayed by the Supreme Court , Hence the

affidavit filed by the petitioner does not Kelp us to understand

as to what has been stayed by the Supreme Court , So far respondent

is concernedj he uould have been uell advised to file an affidavit

as stated in the earlier order passed by the Tribunal on the

last occasion* The counsel for the respondent, however , submitted

that it is not necessary to file an affidavit to satisfy the

operation of the .
Tribunal as to the^judgrrent uhich has been stayed by the Supreme

Court as she cain convince us on the basis of the material that

she has about the matter,? uhich has been stayed by the Supreme
\

Court, Hence ue permitted ourselves examination of the papers

uhich the respondent's counsel produced in support of her case

t he
that it is^^operat ion of the judgment passed in OA 952/86 that

has been stayed by the Supreme Court , The counsel for the
_'

a

respondent placed for our perusal^copy of the Interim Application

No .2 of 1992 filed in CA No ,3954 of 1390 to show us the

prayers made in the said application. The first prayer is for

grant of ad-interim ex parte stay of the operation of the

order of the Central Administrative Tribunal, Principal Bench,

Neu Delhi, dated 1 0 ,4 ,1 990 in Review Application No ,30 of 1990

and also the implementation of the order dated 1 0,8,1989 in

OA No ,95 2 of 1986 passed by the Central Administrative Tribunal,

Principal Bench, New Delhi, There is no reason for us to doubt

the correctness of the statment rrade by the counsel for the

respondent that this is a prayer made in Interim Application on

.which th^ Supreme Court granted stay on 16,1 2,1992 , As the
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Supreme Court stated that Interim Application for ex parts stay

is alloued, it means that interim order of stay is granted in

their favour as prayed for by them, fts ue are satisfied that

the prayer, for stay yas not only in respect of the R.ft. No.30 of
1990 of the Tribunal but also for stay of the operation of the

judgment in OA 952/86, no further examination on this question

is called for,nor filing an appropriate affidavit in regard to
^ • r^ecessarv As ue are satisfied on the materialthsse aspects is necessary,

placed before us by the counsel for the respondent that the
Supreme Court has stayed the operation of the judgment in

OA 952/85 f ue are bound to respect the order of the Supreme

Court. As the operation of the judgment of the Tribunal has been

stayed, it uill not be proper for us to proceed to take further

action in this C.C *P . uhioh has been initiated for enforcing

the judgment of the Tribunal in G.A . 952/86 ,

2, For the reasons stated abov/e, ue direct the closure of

these proceedings and to consign the record uith liberty to

either side to file a memo for reuiuing and posting of the

case if that becomes necessary ,

(SJR ,AD^Ge/
MEMBER (A)

(U .S.fiALl mTH)
CHAIR MAN
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